
Crl.M.P. No. 557 of 2020
 IN

Cr.No. 108  of 2020

Dt: 23.04.2020:-

This petition is filed under section

437 of Cr.P.C.  by the petitioner/accused

No.1 and 2 praying this Hon’ble Court to

grant bail to petitioners/accused.

Notice  given  to  Learned  APP,

who opposed and filed detailed counter.

Heard and perused the record.

The  petitioner  herein  contended

that  accused  No.1  and  2  are  no  way

concerned with the alleged offence, A2

is  Government  employee,  they  never

abstracted  the  official  duties  of  the

defacto  complainant  and  they  never

violated  the orders of the Government.

Hence,  praying  this  Hon’ble  Court  to

grant  bail  to  the  petitioners/Accused

No.1 and 2. 

The  learned  APP  filed  detailed

counter  stating  that  the  accused

persons not only violated the orders of

Government  in  connection  with  taking

preventive steps to  avoid spreading of

CORONA-COVID-19  VIRUS  by  not

wearing  face  mask,  and  abused  the

complainant and his subordinates.

As per the counter A1 and A2 are

involved  in  other  crimes  and  also

opposed  the  bail  if  the  accused  are

enlarged on bail  there is no chance to

collect  the  some  more  evidence,  they

are  violated  the  orders  of  the

Government  as  they  are  having  past

criminal  record if  they are enlarged on

bail  there  is   every  possibility  of

committing   offence  in  future.  Hence,

praying this Hon’ble Court to dismiss the

petition.

On perusal of the record, as well

as basing on the reasons stated by the

prosecution  in  there counter  it  is  clear

that they are having past criminal record

and also they are violated the orders of

Government  and  they  abused  the

Government servants to are serving to

the State. As per the record A1 and A2

are involved in other crimes which was

stated  by  the  prosecution  in  their

counter. If the accused are enlarged on

bail  they  may  violate  the  orders  of

Government  and  every  possibility  of

danger to the witness. 

Hence,  in  view  of  the  above

discussion, this Court is not inclined to

grant  bail  to  the  petitioners/accused

No.1 and 2.

In  the  result,  the  petition  is

dismissed.

Addl. JFCM


